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, Heard Mr.B,K.Sharma learned counse}
hppearing on behaif of the applicant and
alsaé!&r;saﬂli learned Sr.C.G.5+Ce fOr the
i

idpplication {s admitted.
Mr,B,KeSharma prays for an interim
rder. Issue notice ;éﬁ&o why thc imougned

:de:‘* shall not be séva‘yed. Notice is
cturnable by 24~4-33, Izsue notice to
how cause why the interim order shall
ot lfaa granted, Meanwhile the order of
ransfer Anncxure 2 shall remain suspen-
led until further order, eo far the

ppl.‘icant is concerneds

'This matter be listed on 24«4-98,
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statement on the prayer of Mr S. Ali,

| learned Sr. €.G.S.C. List it on 8.5.98.-

. Meanwhiile interim

the or@er dated
7.4.98 shall continue until further ¥

orders. , oy
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Written statement has been £1¥u§;»

List it on 13-11~98 for hearing.

i
|

i on the prayer of Mr, B.K. Sharma,
lealrned counsel for the applicant, tha
cas@ is adjourned till 24.7.98. ¢
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Mr A.K. ChoﬁdhuryA learned Addl

; C.G.S5.C., on behalf of the Mr S. Ali

learned Sr.

C.G.s.C., fprays for a
adjournment on the ground of persona
difficulty of Mr Ali.

' listed on 21.8.98.

Let the case b
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. applicant does not want to press

0.A+68/98
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| . El-8-98 On the praver made on behalf of

'S Mr.BeKeSharma learned counsel for the

applicant case is adjourned till
11-9-98,

vice=Chairman
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On the prayet of Mrx B;K.Shatma,lear*
ned counsel for the applicant the case
is adjourned to 84141999, Mr SeAli,lear=
 ned Sr.C.GsS.C has no objection.
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Mr S. learned counsel

that

Sarma,

the applicant, submits

application. Mr A. learned
C.G.Ss.C.
the

préssed.

Deb Roy,
has no objection. Accordingly

dismissed not

application is as
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